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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

L OA 162/99
Monday the 8th day of February 1999,

CORAM

HON'BLE MR A.V,HARIDASAN, VICE CHAIRMAN :

P;8;Ramakrishnan

s/b P,R, Sankara Iyer
Aggistant Audit Officer
P&T Audit Office
Trivandrum«33, essApplicant
(By advocate Mr M,R.Rajendran Nair)
Versus

1. The Senior Audit Officer-in-Charge

P&T Audit Office, vth floor

Corporation Buildings

Trivandrume69S 003,

2. The Director General (Audit)
P&?, New Delhi,

3, Union of India represented by
Secretary to Govt, of India
Ministry of Communications
New. Delhi.
4. The Additional Deputy Comperollet
"~ and Auditor General .
P&T Civil Lanes, Delhi. <+ Regpondents,
(By advocate Mr George Joseph)
The application having been. heard on 8th ?dbruary

1999, the Tribunal on the same day delivered the followings

ORDER

HON'BLE MR A.V,HARIDASAN, VICE CHAIRMAN

Applicant is a senior Assistant Audit Officer, P&T
Audit Office, Trivand:um.,xnowiﬁq that he is likely tolbo
promoted as Audit Officer, he made a representation on
8;1.99 (Annexure A-1) seeking permission to decline promotion
permanently. He alongwith five others who are similarly
situated had made a joint representation on 1.1,99 (Annexure
A-z) secking permission to decline promotion as Audit Officers,
Whggégtbg request of the applicant for permission to decline
pro@ogion,permaaently did not receive any response, by the

impugned order dated 2.2.,99 (Annexure A-3) the applicant and
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two béhérslucteﬁprOmotéd as Audit 0££icets and the

: applicant was, allotted Dclhl.,Explainlnq the dlff&cultles»
of the applicant ln qlvlng effect to the transser on .
'promotlon and expreaslng his unwllllngneaa to _accept

the promotlon and seeklnq permlsslon to decline promotlon
.PQFEQDQBFJXb;ShQTQPPligﬁnt_NQGP a representation to the
second regpondent on 4.2.99 (Annexure A-4). Apprehending
that the epplésantﬂwould be relieved pursuant to A-3 order
before the‘seépnd respOndent .applies hls-mlnd ahd decides -
A-4 teptesentatlon. the applicant has filed thls application
aeekinq to have the impugned order A~3 aet aelde. to declare
’thagpthe”applicqpsfp.parmanqnt :efuaglpfqr.pro@otlon is
liable to be.accepted and for a direction to the respondents
to retain him dn his present post of Assistant Audit Officer.

2, Mr Geone Jbseph. Addltlonal Central Govornment

Standing Counsel appears for the respondents. Counsel on
either sldo agreed that the appllcatlon may be dlsposed of
_ereg;lngA;he.gacond‘reppondept to gon§l¢eruh-4 rqprgseﬂtatlcﬁ
and 66 glve the appllcaﬂt'an'appfoprlate order-wlthln a
present place of postlng ln abeyance till a noply ls

commnnlcated to hlm.

lag .In the result. as agreed to by the ccunsel on either
:slde, the applicatlon s dlsposed of dlrectlng the second
_respondent to considet A-4 representation submitted by the
applicant and to give the applicant an appropriate reply
gigﬁlq;a;:éggéﬁéﬁig,g;p@;,x also direct that till such date
a reply to the applicait’s representation is communicated

| to‘hlp; rélléf'éfuﬁhé applléaht'from‘hls preseht pléée of
'-postlng shall be kept ln aheyance. No order as to costs,
Dated eth Pebruary 1999.

(A.V.HARIDASAN)
VICE CHAIRMAN
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»Aanexure A1: True copy . af the representation dated

8.,._9 submitted by the applicant to the 4th respondent.

e

~Aimr'mumme A2f True c@py of the representation dated

+1.99 submitted by M/s P@N. Chandran & others to the
4th - respandeht. -

Annexure A3: True copy of the BPPice Order No.16(A)

-(8)98-1 dated 2,2,99 issued by the 2nd respondent.

_Bunexura A4 True copy. of the representation dated

#2499 submitted by the applicant along with vartoes
medical recards to the 2ad respondent.
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